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be placed on the Table of the House.
I would like to suggest that the hon.
Home Minister should take the carly
opportunity to do away with the Pre-
ventive Detention Act and lay on the
Table a chart showing the action taken
under the Defence o] India Rules,

Shri Nanda: This stands by itse!f.
Whatever is requircd to be done under
the othier Act and rules, we will at-
tend to it

Papers umper Tawirr ComMmiIsSSIoN AcT

The Minister of Indusiry (Shri
Kanungo): On behalf of Shri Manu-
bhai Shah. T beg to lay on the Table
a copy each of the lollowing papers
under sub-section (2) of section 16 of
the Tariff Commission Act, 1951:—-

b)Y () Heport o (1963 of the
Tariff Commission on the conti-
nuanre of protection to the Aulo-
mobile Spark Plug Industry.

(ii) Governmeant Resolution No,
8(1)-Tar'63, dated the 27th
September, 1963

(iiiY  Government Notification
No. 8(1)-Tar|63, dated the 2Tth
September, 1963,

(iv) Statement explaining the
reasons why a copy each of  the
documents at (i) to (iii) above
vould not be laid on the Table
within the period prescribed in
the said sub-section. [Placed in
Library. See No. LT-1808/63).

(2) (i) Report (1963) of the Tariff
Commission on the continu-
ance of protection to the
Engineer’s Steel Files Indus-
try.

(ii) Government Resolution No.
7(2)-Tar /63, dated the 27th
September, 1963.

(iii) Statement explaining the

reasons why a copy each of

the documents at (i) and (i)

above could not be laid on

the Table within the period
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laid.on the Tqple 114
prescribed in the said sub-
section. | Placed in Library.

See No. LT-1809/63.]

(3) (i) Report (1963) of the Tarift
Commission un the continu-
ance of protection to the
Piston Assembly  (Pistons,
Piston Rings and Gudgeon
Pins) Industry.

{ii) Government Resolulion No.
15(1)-Tar|63, dated the 24th
October, 1963.

(iii) Statement explaining  she
reasons why a copy each of
the documents at (i) and (iD)
above could not be laid on the
Tahle within the period pres-
erbed in the said sub-section.
| Placed in Library. See No.
1.T-1810/63],

Shri Hari Vishnu Kamath (Hoshan-
gabad); Sir, I wish to crave vour in-
dulgence for a minute. You would
notice that with dull uniformity all
these three ilems—-statements  ex-
plaining the reasons for the delay—
run like an ugly trail through all
these three jtems. In this Parliament,
the third Lok Sabha, this has hecome
o hackneyed ritual, explaining the
delav. Is the House to understand
thﬂ[-ﬂn‘rp is no attempl on the part of
the Government to improve its effi-
elency 0 these matters? Always these
reporis are delaved. Why should they
be delaved? We would like te know
from the Minister why these are de-
laved. Everytime the same thing
happens.

Mr Speaker: I will try to find out
from him.

PAPERs UNDER THE COMPANIES AcT.

1956

The Minister of Defence Production
in the Ministry of Defence (Shri Ra-
ghuramaiah): I beg to lay on the Table
a copy each of the following Reports



Paupars laid on
the Table
{Shri Raghurim:iah]
under sub-section (:) of section 619A
of the Companies Act, 1956:
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(i) Annual Report of the Maza-
gon Dock Limited, Bombay,
for the ycar ended 31st March,
1963. along with the Audited
Accounts and the commcnts of
the Comptroller and Auditor
General thereon. [Placed in
Library, See No. LT-1811/63].

(ii) Annua! Report of the Garden
Reach  Worshops, Limi‘ed,
Calcutta, for the year ended
3ist March, 1963, along with
the Audited Accounts and +he
comments cof the Comptroller
and Auditor General thereon.
[Placed in Library. See No
LT-1812/63.]

NOTIFICATIONS UNDER THE EMPLOYEES’

ProviDENT FunNDs AcTt AND ApP-

PRENTICES ACT AND GOVERNMENT RESO-

LUTION re CENTRAL WAGE BOARD FOR
JutE INDUSTRY

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri Pattabhi Raman):
I beg to lay on the Table—

(1) a copy each of the following
Notifications under sub-sec-
tion '(2) of section 7 of the
Employees’ Provident Funds
Act, 1952:

(i) The Employees’ Provident
Funds (Fifteenth Amend-
ment) Scheme, 1963 pub-
lisheq in ‘Notification No. G.

S. R. 1401 dated the 24th
August, 1963.
(ii) The Employees’ Provident

Funds (Seventeenth Amend-
ment) Scheme, 1963 pub-
lished in Notification No.
G. S. R. 1433 dated the 29th
August, 1963. [Placed in Li-
brary. See No. LT-1813/63].
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President’s assent
to Bills

(2) a copy of Notification No. G.
S. R. 1605, dated the 5th
October, 1963 under sub-sec-
tion (2) of section 4 of the
Employces’ Provident Funds
Act, 1952, extending the said
Act to the distilling and rec-
tifying of spirits (not falling
under industrial and power
alcohol) ang  blending of
spirits industry. [Placed in
Library. See No, LT-1814/63.]
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3

-~

a copy of the Central Appren-
ticeship  Council (Amend-
ment) Rules, 1963 published
in Notification No. G. S. R.
1465 dated the 7th September,
1963, under sub-section (3) of
section 37 of the Apprentices
Act, 1961. [Placed in Lib-
riry. See No, 1815/63.]

(4

~

a copy of Government Rcsolu-
tien No, WB-5(16) /63 dated
the 27th September, 1963 ac-
cepting the recommendations
of the Central Wage Board
for Jute Industry. [Placed in
Library. See No. LT-18]6/63.]

12.28 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
copies, duly authenticatedq by the Sec-
retary of Rajya Sabha, of the following
twelve Bills passed by the Houses of
Parliament and assented to by the
President since a report was last made
to the House on the 16th September,
1963: —

(1) The Export (Quality Control
and Inspection) Bill, 1963.
(2) The All-India Services
(Amendment) Bill, 1963.

(8) The Institutes of Technology
(Amendment) Bill, 1963.



